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3. 

4. 

5. 

The Chief Executives of the banks 
have been advised to pay their 
personal attention to the monitor~ 
ing of large advances. 

IntroductiOn of a comprehensive 
and unifonn grading system to 
indicate the health of individual 
advances for the purpose of their 
effective monitoring and follow up. 

To keep a watch on the recovery of 
top sticky accounts at the board 
level. 

Taking action against the officials 
where advances are found to have 
become sticky due to their negli-
gence. inefficiency etc. 

Relaxation In restriction. on Imports 

3007. SHRIINDRAJITGUPTA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether Reserve Bank of India has 
further relaxed or propose to relax restric-
tions on imports wilh immediate effect; 

(b) r. so, the rftiaxations made so far by 
tne Roserv. Bank at India during the current 
year; and 

(c) to what extentthe'>e i·,,;axations have 
l'8€;n helpful to :he importEr:s? 

TH! MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (8) and (b). in the cont .. "t of the 
t.'lunt'Y's difficult balance of payment posi-
t:on and significantly larger monetised defi-
cit, Reserve Bank of India (RBI) had im-
posed certain restrictions on i{11ports as a 
short term Rieasure aimed at conUiining 
overall demand. How" .... &r. d~i!'!g on the. 
f.,reign exchange reSEllVes po$itiol'!, various 
relaxations have been maU*, ·;iOm time to 
time. Accordingly, the restrictions like pre-
scribed minimum cash margin and Interest 
rate surcharge in import finance have been 
fully removed. The question of further re-
laxations, thereforo, does not arisa. How-
ever, the restrictions on irwentory "orms 
continue as it will help in curbing inflationary 
pressure in the economy beSides ensuring 

better management of inventory by the in-
dustry. 

(c) Whilethe relaxations indicated above 
have undeniably assisted importers, its pre-
cise extent is difficult to quantify. . 

Purchll .. of Anna from U.K. 

~OO8. SHRI MOHAN SINGH: 
SHRIHARI KlSHORESINGH: 

Will the Minister of DEFEtliCE be 
pleased to state: 

(a) whether U.K. has offered to sell 
defence equipment to India; 

(b) whether the Govemment have ac-
cepted the offer; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND THE MINISTER OF STATE 
IN THE MINISTRY OF DEFENCE (SHRI S. 
KRISHNA KUMAR): (a) and (b). Offers for 
sale of defence equipment, received from 
various countries including U.K., are 8Valu~ 
ated from the technical and commercial 
angles and decisions for acquisition are taken 
on the basis of the merits of each case. 

(c) It would not be in the interest of 
security to disclose specific details of such 
cases. 

[ Translation] 

Drug Trafficking 

3009. SHRIMATI BASAVA RAJES-
WARI: Will the Minister of FINANC6 be 
pleased to state: 

Ca> wtJathuT the Union Government have 
direclec! tho Slate 3oV9mments tc formulate 
a proper'strategy and appoint nodal officers 
with appropriate levels of aUthority to ensure 
speedy disposal of cases relatinb to drug 
trafficking; 

(b) if so, the number of such cases 
pending with the States; and 


